
(To run cantecn in the premises of the High Court of
Andhra Pradesh at Amaravati)

'Thc I ligh Court of Andhra l)radesh intcnd to invite seale d

tcnders for lJstablishmcnt, Mainl.cnance and comprehensivc

Managcmcnt of Cantccn in thc I Iigh Court of Andhra Pradcsh at
Amaravati for thc ycar 2OLq - 2O2O. Thosc having expcriencc in

running such cantecn arrd possessing necessary profcssional

cxpcrtisc with profcssional mcn and matcrial with minimum

cxpericncc of 3 years arc cligiblc Lo participatc. Thc sealcd

quotations for thc items and priccs for the Advocatcs/Staff and

litigants/ Gcncral public shall bc givcn by the scrvice provider.

The terms and conditions for running the canteen in the prcmises of

the Iligh Court in cncloscd for rcady rcfercnce and the scaled tenders

akrng with approved tcrms and conditions have to be submittcd to

undersigncd on or before 5.OO p,m. by F.9.2O19. Thc quotations

receivcd aftcr the said datc and timc will not bc cntertain.

Thc award of contract would bc finalized at a latcr stage,

depcnding upon thc outcomc of the discussions and prices that may

bc quoted.
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(To run canteen in the premises of the High Court of
Andhra Pradesh at Amaravatif

TERMS AND CONDITIONS

l. Thc biddcrs should havc at lcast 3 yc:.rrs in Opcration, Maintenancc

and Comprchcnsivc Managcmcnt of a comparablc cantccn.

2. The cantccn which holds lhc liccnsc for thc opcral.ion of t.hc facility,

shall fulfill thc follorving rcsponsihility rcgarding clcanlincss and

sanitat.ion.

a. Tlygicnc and sanil.ation standards should hc strictly complaincd

with ],'SSAI rcgulations and/or prcvalcnt norms. Compliancc to thc

Ilygicnc standards will bc chcckcd pcriodically. Non- compliancc to

Tlygicnc standards will bc sufficicnl. rcgion to tcrminatc thc contract.

b. Clcaning and washitrg of platcs, cullcrics and ul.cnsils.

c. Clcaning and mainlcnancc of kitchcn cquipmcnl..

d. Kccping thc prcmiscs and surroundings ncat, clcan and hygicnic.

I)criodjc fumigation as pcr laid down norms.

3. Thc pcrformancc will bc mor-ritorcd on a rcgular basis.

4. Thc ratcs stillulalcd during thc ar,l,ard of l.hc contract may bc

cl'rangcd according to ltrc mutual agrccmcnt afl.cr ncgations. 1'hc

ral.cs rclcrcnccd to MRP shall changc according 1.o markct

variation s.

5. Thc cantccn shall not :rssign, sublct or parl. u,ith l.hc posscssion ol
thc liccnscd prcmiscs and propcrtics of thc I Iigh Court thcrcin or

any par1. ttrcrcof undcr any circumstanccs.

6. On cxpiry/ tcrmination oI thc liccnsc, thc Scrvicc l)rovidcr must

vacatc thc liccnscd prcmiscs promptly. All fixturcs ctc., rvhich arc

providcd by thc Iligtr Court. shall bc handcd ovcr to thc IIigh Court

in good and tcnablc conditions. Thc cost of rcpair chargcs incurrcd

following mishandiing ancl/or r,r,rlllul damagc (cxccpt normal wcar

and tcar) will bc born by thc scrvicc providcr.

7. Thc scrvice providcr shall nol construct or makc any

structura I / clcctrical allcral.iors or install addil.i<;nal fittings insidc

thc prcmiscs of thc cantccr.r without prior approval from thc Iligh

Court.

8. I,)mp)oymcnt of child labor, dcfincd as pcr rclcvant laws is strictly
protribilcd. Thc conl.racl u.ill bc lcrminatcr.l u,ith immcdiatc cffcct if

thosc laws arc violatcd.



9. 'l'hc canteen shall maintain a llcgister with namc, age and addrcss

of all the employecs working at canteen and submit the samc to the

I ligh Court after obtaining corrtract. 'l'he cantccn must re port any

changes in thcrc list of employces.

10.The servicc provider shall b<: responsiblc for thc propcr conduct and

behavior of the employecs cngaged by them.

11.A11 experrses related to the cmployccs engagcd by the scrvice

provider shall born by thr: s<:rvicc provider/ lict:nsce. Irr case of any

accident or mishap to any cmployec in ttrc canteen, the Iligh Court

and its functionarics shall not bc hcld rcsponsiblc/ liablc in any

manner whatsocvcr.

72.'lhe service provider shall carry out pe riociic clcaning of fixtures

(including lights and fans, etc.). 'I'hc maintcnance of the cquipment

and fixtures shall takc car<: by thc sr:rvice provider.

1 3. 'l'he service providcr shall pay all thc clcctricity and water charges

and other Govt:rnmcnt chargcs if any.

14.'lhe cooking dctails shall bc as pcr the prcvabnt standards.

1 5. 1'he service provider shall follow all the sccurity norms and firc
fighting norms.

16. Normally, the Cantecn is cxpcctcd to function on all working days

i.<:. Monday to Saturday lrom 0930 llrs to 1800 Ilrs. 'l'he timing can

be changed by the competcnt n uthority as per rcquirement arising

on day to day basis.

17 .I[ any information furnishcd by thc scrvice provide r is found

incorrect at any time, the contract is liable to be tcrminated without

any notice and the security moncy dcpositcd is liablc to be forfeited.

18.'l'he service provider shall get thc Gas Cylirrder all cookies

cquipment, material and utcnsils Irorrr tim<: to timc at his own cost.

19.'l'he service providcr is requirt:d to providc lde ntity Card & I)rcss.

20.'l'he service providcr sha1l bc rcquircd to display the price list of the

food items. The priccs of thc itcms given in the canteen shall not be

more than the local market rate, and shall be approved by lligh
Court every year. 'l'he scrvice providcr shall display the approved

rate list at a promincnt location within the allottcd premises.

21.1'hey should be comple te adh<:r<:ncc to thc approvcd menu, price

and quality. In case the Scrvicc providcr is to supply extra items or

dt:mand, they may do so, provided thc rcquost is placed by the

customer for a bulk ordr:r. 'l'hc scrvicc provider shall promptly

inform the compctcnt authority.



Signaturc of I3idder(s)
Olficial Scal and Addrcss

22.All Lhc itcms arc rcquircd to bc m:.rdc availablc during l.hc working

hours.

23.Thc }ligh Court shall havc frcc acccss to inspect thc facility uscd

and itcms/ scrviccs providcd by l.hc cantccn at any timc during thc

working hours of thc facility arrd bcyond, il nccdcd. If any

substandard or unauthorizccl itcms/ scrviccs arc fou nd to bc

providcd, thc shop shall bc pcnalizcd by thc Iligh Court shall have

to abidc by thc corrcsponding rulings.

24. A 'Suggcstions llook' must bc kcpt at thc billing countcr, visiblc 1_o

all thc customcrs, so thal. thc customcrs may rccord commcnts

about any itcm. A copy of thc com plaint/ suggcstion should be givcn

to thc customcr aftcr obtaining signaturc lorm thc cantccn in-
chargc. 'lhc IIigh Court shal1 havc thc right to chcck thc complainl_

book at any l.imc.

25. Whilc acccpting thc oflcr, thc scrvicc providcr shall cxccutc a bond

acccpting thc tcrms and condjtions for scrving thc gcncral facilitics.

Thc liccnsc can bc tcrminal-cd by cithcr sidc with a noticc of one

month. Thc I Iigh Court rcscrvcs thc right Lo rcvicw ancl modify the

tcrms and condit.ions, pcriodically. I)ccisions of thc IIigh Court

sl-rall bc final and binding in cxlcnding l.hc liccnscs aftcr thc award

of thc contracl.

26. All thc cantccn il.cms (cakcs, puff, samosa, rolls, pastry , pizza cLc.

should bc bakcci insidc ttrc calrtccn. Ilowcvcr, exccptions u,ill bc

providcd for brandcd itcms (F SSAT approvcd).

I /rvc agrcc to thc abovc tcrms and condil_ions spccificd.


